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ACT No. VI oF 1910,

- Passep BY THE GOVERNOR GrENERAL OF INDIA IN CoUNcCIL,

* (RBeooived the assent of the Governor General on the 4th March
1.910)

An Act further to amend the Indian Sta,mp

Act, 1899,

WHEREAS it is expedient further to amend the
Indian Stamp Act, 1899 ; It is hereby enacted

as follows ;— '
1. This Act may be called the Ind1an Stamp

(Amendment) Act, 1910.

2. In section 8, sub-section (I), of the Indian

Short title; -

Awmendment

Stamp Act, 1899 (hereinafter referred to as * the of AdtIJ,

saild Act ”’), for the words “eight annas per centum” §
~ the words “one per centum * shall be substituted.

8. In Schedule I of the said Act the following
amendments shall be made, namely :—

(i) For Article No. b the following shall be sub-
stituted, namely :—

“5 AGREEMENT OR MEMORA.NDUM OF AN
AGREEMENT— :

. (a) if relating to the sale of a blll of ex- | Two annas,

change;

(3) if relating to the sale of a Government | Subject to a maximam of
séourity or shave in an incorporated | ten rupees, one anna for

company or other body corporate ; every Rs. 10,000 or part
: theraof of the value of the

securiby or share,

(¢) if not otherwise provided for]. " Eight annas.

Ezxemptions.

(a) for or relating to the sale of goods or
metrohandise exclusively, not being
6 NOTE OB MEMORANDUM charge-
able noder No. 43;

1899, section

Amendment
of Act 11,
1899,
Schedule I,
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() made in the form of tenders to the
.Goversment of India for or relating
to any loan ; )

{¢) made under the European Vagranoy ) ‘
) Act, 1874, section 17, IX of 1874.

(ii) In Article No. 13, for clause (3) the following

- o shall be substituted, namely :—
| 1£ drawn | 1 drawn
» | insetof | in get of
If.drawn two, for | three, for
singly. | each part | each part
o | of the of the
3 (8) where payable otherwisa than on demand,’ sot. sotb.
but not more than one year after date or .
sight— - . '
i Rs. rRs. a p.| Bs. a.p.| Rs, ap.
if the amount of the bill or note'does not ' ' :
‘ exceed . . . . . . 200 0201010},o010
if it exceeds Rs. 200 and does not exceed 400 0 4 0| 0 2 ¢ 02 o0
Ditto 400 ditto 600 0 6 0/ 0380|032 o0
Ditto - 600 ditto 1,000 012 0/ 0 6 0| 0 4 o
Ditto 1,000 ditto 1,200 .1 2 0{ 0 9 0| 0 8 O
-\ Ditto 1,200 ditto 1,600) 1 8 0| 012 0| 0 8 ©
- | Ditto 1,600 ditto 2500 2 4 0l 12 0| 012 0
Ditto 2,500  ditto 500 | 480|240l 1380
Ditto 5,000 ditto 7800 612 0| 3 6 0| 2 4 0 -
Ditto 7,500 ditto 100001 9 0 0| 4 8 0| 3 0 o
4
Ditto 10,000 ditto 15000 (18 8 0612 0| 4 8 O
Ditto 16000  ditto 20,0018 0 0| 9 0 0| § o o
Ditto 20,000 ditto 25000 122 8 0|11 4 0| 7 8 o
‘Ditto 25,000 ditto 80,000 |27 0 0(13 8 0| 9 0 0
and for every additional Rs. 10,000 or. part | 9 0 0| 4 0
thereof in excess of Rs. 30,000, P Boyso0
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w3y, DEBENTURE (whether & mortgage

. Explanatfon.~—The term “Debenture™ includes

A debenture issued by an incorporated- com-

_or body borrowing makes over, in whole or

Bee glso Bovp (No. 15), and Secrions 8 and
6 .Dl R

(iii) For Axrticle No.27. the
: substituted, namely :~—

debenture or not), being a market-
able security transferables

{#) by endorsoment or by a separate
. instrument of transfer ;

N (b) by delivery . . .

any interest coupons attached thereto, but
‘the amount of such coupons shall not be
included in estimating the duty.

Ezemption,

pany or other body corporate 1 terms of a
vegisterod mortgage-deed, duly stamped in
yespect, of the full amount of debentures to
be issued thereonder, whereby the company

in part, their property to trustees for the
benefit of the debenture-holders: provided
that the debentures so issued are expressed

to be issued in terms of the said mortgage- |-

deed.

-85
following shall be -

The satﬁe dufy as a Bond
(No. 15) for the same
amount.

The same duty a8 a Convey-

| ance (No. 28) fora consi«

deration equal to the face
amount of the debenture,

(iv). For Article No. 48 the followi.ng shall be sﬁ'be

stituted, namely :—

%43, NOTE OR MEMORANDUM eent
by a Broker or Agent to his principal

intimating the purchass or sale om
#coount of such principal—

- {@) of any goods sxoeeding in value
twenty rupees ;

(8) of any stock or marketable secu-

Two annag.

Subject to & mazximum of

rity exceading in value twenty| tem rupees, one anna for

rupees,

every Rs. 10,000 or - part
thereof of the value-of the
~ stock or security.”

D 2
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(v) In Artmle No. 59, in the second column, for
the words Three-quarters of " the words
“One and a half times ”’ and in the Eremp-
tion, for the word ¢ three-quarters ” each -
“time it occurs the words * one and a half
shall be substituted.

(vi) In Article No. 62, in the second column, for

the word ““ One-quarter ”’y where it occurs -

. , opposite clauses (a) and (0), the word
. A o “ One-half * shall be substituted. :




